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(SHRI DIGVIJAY SINH): (a) Yes 
Sir. 

(b) and (c) The incidence of diseases 
on account of unhealthy occupational 
environment is regulRted under the Fac­
tories Act, 1948. The provisions under 
the Act are enfor cd by the State Govern­
ments. The discharge of industrial efflu­
ents into the ource of water is regulated 
by the water (Prevention and Control of 
Pollution) Act, 1974, the provisions of 
which are enforced by the Central and 
State Boards for the Prevention and Con­
trol of Water Pollution. 

The Central and the State Boards fnr 
Prevention and Control of Water Pollution 
are taking necessary step to implement 
the provisions of the water (Prevention 
and Control of Pollution) Act, 1974. 
Out of the 1700 major and medium pol­
Jutinol1y relevant industries more than 700 
have already established pollution abate­
ment devicesThe Boards arc progressively 
taking appropriate action to ensure the 
establishment of pollution abatement de­
vices in the remaining industries. 

Stricture passed again Delhi Police 

4818. SHRIMATI GEETA MU-
KHERJEE : Will the Minister of HOME 
AFFAIRS be pleased to tate: 

(a) whether his attention ha been 
Grawn to two re ent judgements given by 
Additional Session Judge, Shri S.M. 
Aggarw I and Session Judge Shri J.K. 
KapoOl in whi h they have passed strictur­
es against the poli e {or not merely indi­
fference but Hcti e connivance in hushing 
tip and di torting the cases ~ 

(b) whether Shri J.K. Kapoor ha 
<lsked the Prime Mini ter to jol the con­
cerned police officials out of their lumbel 
and pull them out of "The careles, 
casual and pmfunetory manner" in which 
they perform their duties; 

(c) if so, the detail ; and 

(d) the action taken/being ta en in 
the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI NIHAR RANJAN LASKAR): 
(a) Yes Madam. 

b) and (c) The letter sent by brl 
J.D. Kap or, Additional Di triet and 
Session Judge, Delhi to the Prime Minis­
ter' cretariat enclosing relevant ex­
tracts from his judgement, dated the 27th 
June 1983 in a dowry death ca e has been 
received in thi Mini try. The comment 
of the Delhi Administration/Delhi Police 
have been ca )J ed for. 

(d On the ba i of the judgement 
dated the 27th May 1983 of hri .M. 

ggarwal, Additional Distri t and Sc ion 
Judge, department al proceedings have 
been initiated against the lnve tigating 
Officer, a Sub In. pe<:tor of Delhi Police. 

The judgement of Addi~iona I District 
and S ssion Judge, Shri J.D. Kapoor is 
al 0 being examined by the Delhi Police 
for appropriate action again t th concer­
ned P lice Official . 

Annual Reports under the Fifth cheduJe 

of the constitution 

4819. SHRIM TI. UMATI ORAON: 
will the Min i tel' of HOME A AIR 
be plea cd to ",talc: 

(a) whether Union o\t:rnment would 
oncede that the submi .;; i n of annua l 

Reports in onf rmity with the F ifth 
Schedule of the onstitution by each 
State having S heduled Area therein , have 
be n rather irregular and f late, d al 
largely with routine matters ; 

b) if so, wheth r Government will 
take appropriate teps 10 make such 
'Reports" regarding admin : tration f 

Scheduled Ar a, m r c mpr hen ivc 
covering exten ivcly, mong ther a t 




